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r Transla tiD"] 
SHRJ AMARSINH RATHAWA : Mr. 

Speaker, Sir, much remains to be done for 
the development of Adivasis. Although 
many schemes have oeen started by the 
Government for their deveJopment yet in 
our distfict the Adivasis are leading a 
miserable life. There is imperative need 
of a separate department or a ministry for 
the development of these Adivasis. I 
would like to know from the hon. Minister 
whether keeping in view the condition of 
the Adivasis, he will consider about creating 
a separate department or a ministry for 
them '1 

[E"glish] 
SHRI GIRIDHAR GOMANGO: 

Previously, the Scheduled Castes and 
Scheduled Tribes Divisions were under the 
Home Miaistry. Since the Ministry of 
Welfare is created DOW espt!cially for the 
Scheduled Castes and Scheduled Tribes, 
there is no need for the certain of another 
new Ministry. After the new Ministry is 
created, we have approach taken a number 
of steps to change same procedures as well 
as with regard to the development of Sche-
duled Castes and Scheduled Tribes. A 
Component plan for Scheduled Castes is 
also being operated from VI Plan. There 
is also a Tribal Sub-Plan within the State 
Plan aod special central assistance is pro-
vided to these two plans component and 
tribal sub-plans. The procedure which we 
have changed recently is that the special 
central assistance will be provided and not 
to the States project wiC)e because there is 
a fear of diversion of funds. The State 
would also earmark the funds from the 
state sector paojeetwise. We have got 184 
projects in the country for which money 
will be earmark,:d, guantified projectwisc. 
then only desired results can achieved. 

[ Translation) 
SARI AMARSINH RATHAWA : Mr. 

Speaker, Sir, I would also like to know 
from the hone Minister as to how much 
money bas been provided for the develop .. 
ment of the Adivasis in the Seventh Five 
Year Plan? 

(English] 
MR. SPEAKER: The Question Hour is 
ovef~ 

SHORT NOTICE QUESTION 

r English] 

Meeting between Union Home Minister 
and West Bengal Cnier Minister 
RegardinR Activities of the Gorkta 

National Liberation Front 

+ 
1. SHRI SOMNA'TH eHA TTER-

lEE: 
SHRI V. TULSIRAM: 
SARI BASUDBB ACHARIA: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a' whether the Chief Minister of West 
Bengal met him on August 6, 1986 and 
had discussions with regard to the agitation 
sponsored by the G orkha Na Honal Libera-
tion Front; 

(b) if so, the outcome of the discussion; 

( c) whether Union Government have 
clarified that the so-called movement by the 
Gorkha National Liberation Front is anti-
national and division in character and 
would be dealt with accordingly; 

(d) whether Government are aware of 
the newsiteln captioned" GNLF bid to 
externalise stir" published in the Times of 
India dated 4 August, 1986; and 

(e) if so, the reaction of Government 
and the steps taken in this regard? 

TAB MINISTER OF 81 ATB IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRTEVANCES AND PENSIONS AND 
MINISTFR OE STATE IN THE MINIS-
TRY OF HOME AFFAIRS: SHRJ P. 
CHlDAMBARAM): (a) to (e). A state 
is given below. 

Statement 

On August'6, 1985. the Home Minister 
reviewed in depth with Chief Minister, west 
DengaJ, problems arising out of the agita • 
. tion launched by the Gorkha National 
Liberation Front in the Darjeelinl bill area. 
h W~S 4e~i~ed that the Central GOVcfnmeot 
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and the State Government would fully 
coordinate in dealing with the situation and 
it was decided tba t tbe forces weakening 
the unity and integrity of the country will 
be dcalth with firmly. 

Government have seen the new. item 
captioned. "ONLF bid to externalise stir" 
published in the Times of India dated 4th 
August, 1986. Articles 6 and 7 of the 
Indo-Nepal Friendship Treaty of 19S0 only 
grant certain reciprocal privileges to Nepali 

ofCiti7.ens in India and Indian citizens in 
Nepal. They do not in any way adversely 
affect Indian citizens of Nepali origin. 

SHRI SOMNATH CHATTERJEE : I 
must express my disappointment at the 
Statement which has been given. It is not 
only unfortunate Sir, but it is also a matter 
of concern that the Government is not 
learning its lessons and is not unequivocaJly 
condemning the divisive movement with 
serious implications as anti-national, al. 
though a specific question has been put. 

Sir, this Front which is eaBed as the 
Gorkha National liberation Front bas given 
a call for boycotting our Independence Day 
celebrations. They have decided to hoist 
black flags on the 15th of August. It is 
bel ievied that tbey have approached foreign 
countries and they have also appealed to 
the United Nations. The have asked for 
abrogation of the Treaty-Clause 7 of the 
Indo-Nepalese Treaty-which is in force since 
19S0. They have observed a programme 
of burning copies of this Treaty and an 
impression is being created that the Treaty 
to which our country is solemnly a partyh as 
adversely affected the status of the Nepalese 
in Darjeeling an elsewhere as citizens of 
India. 

Sir, this is a matter which 1 should have 
thought merited a categorical asnswer from 
the Government such an answer to this 
specific question should have come. But, 
Sit, since this matter is agitating a section 
of the people there and agitations are led 
by the people who are out to create diffi-
culties, may 1 know what positive steps the 
Government is taking to renlove the impre-
ssion that is being sougbt to be created that 
'bit Treat)' Seriously affects the Nepalese 

people or Indian actionality who afe resi. 
ding in India ? What action is the 
Oovernmen t is going to take to 
see that a suitable clarification with 
regard to the ambit of 'he Treaty is given 
and this is made known to the people of 
that area who are being misuguided ? 

SHRI P. CHIDAMBARAM : Sir, tbe 
meeting held on the 6th August, 1986 
between the Home Minister and the Chief 
Minister of West Bengal was a meeting to 
review the entire problem. At the end of 
the meetihg, it was decided tbat the Central 
Government and the State Government 
would act together and in coordination with 
each other. We make it very clear that the 
Trea ty does no t in any way affect the 
people of Nepali origin, but, who are citi-
zens of India. It is true that some 
propaganda is being made in that area which 
does affect such people. We make it very 
clear that it doe~ not affect the Iodi an citi-
zens at aU. Article 6 and Article 7 of the 
Treaty given certain rights on reciprocal 
basis. I would only submit to this hon. 
House that ( think the Governmet of West 
Bengal on whom the primary responsibility 
is to deal with the problem should come 
forward with Concrete suggestions and the 
Government of India through the Horne 
Minister have assured the Government of 
West Bengal that we will act only in coor .. 
dination with the Government of West 
Bengal. The onus is really on the Govern-
ment of West Bengal to come forward with 
specific suggestions. 

SHRI SOMNATH CHATTERJEE: It 
seems, even now the Central Government is 
treating this as a mere Jaw and order pro-
blem. There was a specific question whe-
ther the Central Oove:nment treats the so-
called movement as an anti national move-
ment or not. They are not alvlnS any 
categorical answer to that and they are trea-
ting it as a simple law and order problem. 
The sponsors of this so-called rnot'emcnt 
are giving a call to its supporters to indulge 
in violence and the leaders are reported to 
have stated ·'if CRPF is used to contain 
the movement, we Will unshea th or khukri~8 
and behead all of them. This has not been 
an empty threat. They have attacked at the 
neck of the CRPf personnel and the police 
personnel. There have been murders and 
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deaths by the use of khukrls. They have 
apPealed to the Gorthas in tbe Indian Army 
aDd the ex·army men tba t those who are in 
the Army. they should resip a~d join this 
moveMent. Thia has serious implication,. 

No doubt, law and order problcm~ are 
beina calt with. The Chief Minister came 
bere and discussed tbe matter. I am lure, 
both the governments would look after it. 
but cateaorical pronouncements from the 
Central Government will help in defusinl 
the problem there. Therefore, 1 would like 
to know in the context of the movement 
that is being held there and the ramification 
of it, call to the army jawanl. wit 1 the 
aovernment here tell the country or tell us 
what steps are goiog \0 be taken so that 
this typs of divisive movement is not 
allowed to spread further, and at least 
jawlns in the army are not affected by such 
a call. a chauVinistic, call, for which there 
is no real balis ., we do not find them. There 
is no economic demand behind it. We want 
to know cateaorically from the government 
what is their attitude towards this ? 

AN HON. MEMBER: Will the Prime 
Mioister speak on it '1 

SHill P. CHIDA.MBARAM : AlreadY 
we have promised the Government of West 
Bcngal that we would act in coordination 
with the Government of West Bengal. A 
meeting was held on 6th August and we are 
now on the 13th of August. If the Govern-
ment of West Benga) comes forward witb 
very specific request, specific suggestion, we 
are willing to consider them and act if) 
coordination with them. They asked for 
CRPP : they asked for BSP. We have liven 
CRPP and BSF. Primarily it is a State 
problem ..• 

(Interru]1tiona) 

THB PRIME MINISTER <SHBJ RAlIV 
GANDHI) : Mr. Speak.er, Sir, it is very 
unfortunate tba. t the State Government is 
Dot carrying out its own responsibility. 

(Interruptions) 

SHRI AMAL DATTA: You are not 
~arrying out your own responsibility. 

(/nterrupt{o".t) 

SHR.I RAJIV GANDHI : You waDted 
me to speak. So, I wiJl answer you. 

(lnt"ruptlon,) 

MR. SPEAKER : Please sit down. Let 
him have his say. Let the Prime Minister 
have his say. You have your attitude. They 
have to say what they what to say. 

(In,,,ruptloll.s) 

SHRI RAJIV GANDHI: The law and. 
order problem in the State is ctltelOrically 
the responsibility of the State Government. 

(lnt"ruptton.s) 

MR. SPEAKER: Why can't you listen 
to him? Please sit down now. Let the 
Prime Minister finish. 

it. 
SHRI R.AlIV GANDHI: Let me finisb 

(Inti rrupt ion s) 

MR. SPEAKER: Will you please sit 
down and listen to him? 

SHRI RAlIV GANDHI: When 1 was 
in calcutta, I myself spoke to the Chief 
Minister. After that the Chief Minister 
spoke to tbe Home Minister. At no state 
bad the Chief Minister told us that the Pro-
blem was out of hand. So, I assumed that 
it was under his control. 

(Interruptions) 

MR. SPEAKER : Why don't you sit 
properly and listen to the Prime Minister ? 

(lnterrllptio"s) 

MR. SPEAKER. : Pleaae dt down, Mr. 
Kurup. Let him have his say. Let the 
Prime Minister have biB lay and then we 
sbaJJ see. 

SHRI RAIIV GANDHI: We would not 
like to encroach upon the jurisdiction of 
the atate Government until we feel ••• 

(1" ",t'II]1 tlonl) 

SHRI AMAL DATTA : You lave 
specific; prolloun~ement ••. (/n'",uptl,,,,) 
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MR.. SPBAKER. : There are other supple-
mentarics which can be asked. Mr. Acharia 
tbere arc otber supplcmentarics which can 
be aeked. Why don't you allow the Prime 
Minister to have his say? Mr. Kurup, you 
have lot DO business to ask any question. 
Please lit down. 

(11ft e rrup t Ion,) 

MR. SPEAKER: Please sit down. 

MR. SPBAKER.: Mr. Somnath 
Cb'\tterjee's question is being answered. 
Will you take your seat '1 Whatever these 
hone Members are saying without my 
permission, that will not from part of the 
record. 

(lnterruplion~)* '" 

MR. SPEAKER : Why can you not 
listen? Will you take your seat 1 This 
is very improper on your part to remain 
standing aU tbe time. 

SHRI RAJIV GANDHI : I do not think 
they really want an answer because they 
know the truth. (Interruptions) I spoke to 
the Chief Minister. He confirmed to me 
that he was getting full cooperation from 
our pee President, Shri Das Munsi. There 
is no problem with the Congress as far as 
dealing with this pr~blem is concerned. We 
from the Congress, will not support any 
anti-national movement the Hon'ble member 
has asked the question of the Indo.Nepali 
treaty .. • (Interruptions) Does he want an 
answer or does be want to keep on 
jabberiog. 

MR.. SPEAKER: I am Dot I('ins to 
allow anybody witboutb my permission. So 
simple it' is. 

SHaI RAJIV GANDHI: The question 
of the Indo ... N epali Treaty bas been raised. 
We do not think tbe Indo-Nepali Treaty 
cause any problem to the India ,Nepalies 
and I do not think that it damages them in 
any way_ The Nepalies that are not Indians 
but are settled here would be harmed consj .. 
derably if this treaty is cancelled or abrosa-

·*Not recorded. 
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ted, beca usc then they would have to 
10 back. So, this treaty I in fact., gives 
tremendous protection to the Nepalies who 
are in India. 

SHRI SOMNATH CHATTBRJEE: We 
are thankfu)J to the Prime Minister for thi. 
categorical statement. But why don't you 
condemn this movement '1 

MR. SPEAKER : What more can be 
done? Sbri Tulsiram. 

(In lerruption$) 

~fR. SPEAKER : Mr. Jaipal Reddy, 
this is not your turn. 'You cannot encroach 
upon his time. Why do you do certain thinas 
which are not according to rules '1 The 
House has to be run accordioa to rules and 
not according to your wish. 

[Translation] 

SHRI V. TULSIRAM : Mr. Speaker, 
Sir, they talked to the Chief Minister and 
to some one else also but what Gorkba 
National Liberation Front people are doing 
is well known to you and to the entire 
House that they are doing a wrong tbing .•• 
(Interruptions) ..• Which country is behind 
them? They want to raise this issue on 
international forums, they what to seek help 
of tbe foreigD countries, First thing is ••. 

MR. SPEAKER : Please ask tbe ques. 
tion ... (Interruptions) 

PROF. MADHU DANDAVATE Are 
there outsiders or not? 

SHRI V. TULSIRAM : First thina is 
whether Gorkhas are citizens of India or 
not '1 If they are Indian citizens, why then 
are they making such a demand ? If they are 
not Indian citizens, then what will be tbe 
attitude of our Government if the Indians 
living in Nepal demand their right in that 
country tomcrrow '1 Is there any foreian 
band behind this movement ynd if SOt wbat 
sort of help is being provided by such a 
power? I would like to know all these 
thiDgS from the hon. Minister. 

----------------------------------
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[E".lish] 

SHRI P. CHIDAMBARAM: We have 
made it very clear that the Nepali speaking 
Indian citizens are as much citizen as the 
other Indian citizens are. The people of 
Nepali origin who have got citizenship 
riahts arc citizens of India and they are 
entitled to an the rights and privileges of 
Indian citizens. As Prime Minister has 
jUlt said, this treaty in DO way affects 
Indian citizens of Nepali origin. Articles 6 
and 7 of the treaty provide reciprocal rights 
to Indians in Nt pal and Nepalis in India. 
Nepalis who have come to India and who 
have remained here for a Ions number of 
years, but are not yet citizens, would be 
greatly affected if the treaty is abrogated. 
Therefore, this treaty projects Nepali people 
Nepali speaking people and Nepali Indian 
citizens. The propaganda to the contr~uy 
is to totally wrong. 

Now, as far as the foreign help is 
concerned, 1 am not in a position to say 
now whether this movement has any foreign 
help or not. 

SHRI BASUDED ACHARIA : Both the 
statement made by the Home Minister Shd 
Buta Singh on the 28th July in this very 
House and to-day's reply do not reflect the 
seriousness of the situation. The situation 
in Darjeelings not merely a law and order 
situation. The treaty beiwe(.~n India and 
Nepal was a treaty b:lween the two inde-
pendent countries. ADd t.hey have already 
approached UNO. There they have sought 
help from the foreign countries. That has 
come in the newspaper. If their demand is 
for statehood within the State of West 
Bengal, they would not have gone to such 
an ex~ent. They would not have approached 
UNO. Their demand is for an independent 
country, separate from our country i.e. of 
an indep~ndeDt State. So, their movement 
is anti-national and so far Government of 
India have not condemned it; even in the 
statement the HOOle Minister has not con-
demand it. He has stated that their 
demand is for a separate State within the 
Indian Union. The Prime Minister to .. day 
has also said that the Congress Party has 
condemned the movement as anti-national. 

• ... ~ot recorded. 

But what we demand is that the Prime Minis-
ter as the Head' of the Central Govern-
ment ~hould condemn this as anti-national. 
SQ, I want to know from tbe Prime Minis.. 
ter himself whether he considers this 
secessionist movement being launched by 
GNLF as an anti.national movement, as a 
secessionist movement. 

SHRI RAJ IV GANDHI: 1 have already 
said that. 

MR. SPEAKER 
answered. 

He has already 

SHRI BASUDEB ACHARIA: He has 
not answered. He, as the President of the 
Congress (I) Party has answered and Dot as 
the Prime Minister and the Head of the 
Central Government. 

Number two-

MR. SPEAKER : No number two. 
Only one question. The second one will 
not form part of the record. 

SHRI RAllV GANDI : I have already 
answered that. 

(lnterruption,s)** 

SHRI RAJIV GANDHI: The first part 
of the question I had already answered last 
time. I spoke that just DOW. I do not 
think the hon. Member heard what I 
said. 

SHRI BASUDEB ACHARIA Yes, I 
heard. 

SHRI RAJIV GANDHI : No, 'You did 
not. You read the record later. 

SHRI BASUDEB ACHARIA You 
mage it clear. 

\ 

SHRI RAJIV GANDHI : I do not 
want to quarrel withe you. What 1 said 
was I talked to the Chief Minister and be 
confirmed thut be is getting full cooperation 
fronl P.C.C. President in what they are 
doing and I myself said tbat we, as either 

--- --.----... -~---. ,---....... 
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the Government of India OT the Prime 
MiD'ilter or the Congress Party condemn 
every anti-national movement. (InttHt"p· 
tllms) Let me add. I have not finished. 

MR. SPEAKER: That is a verY bad 
habit on your p:ut. (Interruptions) 

Mr. SPEAKER : What is particular 
about it? Any anti.national movement is 
to be condemned. 

Don't record. 

(]nterrupJions)* * 

has only just returned. 00 his return, OD 
the 6th of AUlUst, barely one week ago be 
met the Home Minister. He has, after that. 
not given a Hst of items or things that he 
wants us to do. I have assured him that 
we will give fuJI support for whatever is 
required by him. But we must be very 
clear that the jurisdiction of the Centre 
starts when President's rule starts. We 
don't want to get into that while there is a 
popular Government in West Bengal. 

(Interruptions) 

MR. SPEAKER: Mr. P. R. Das 
MR. SPEAKER : What more can be MUDSi. 

said about it '1 

SHRI BASUDEB ACHARIA : I want 
a categorical statement, coddemning the 
movement. 

SHRI RAJIV GANDHI: Let me finish. 
I think one thing should be very clear. 
What is happening in the State of West 
Bengal is the responsibility of the Govern .. 
ment of West Beng?l. (Interruptions). Let 
me finish. (lnterruptions) 

MR. SPEAKER : It is very bad habit on 
your part. 

SHRI RAJIV GANDHI: Any step that 
we take must be in full co-ordination with 
that Government. 

SHRI V. KISHORE CHANDRA S. 
DED: Is it an anti-national movement or 
not '1 

SHRI RAlIV GANDHI: The Chief 
Minister met me when 1 was in Calcutta. 
<interruptions). UnfortunatelY, I do not 
think. they are realy interested .•• (Interrup-
tlons) 

I do not think the bon. Members are 
interested In what the movemen t is and how 
we are trying to tackle the situation. I 
met the Chief Minister when I was in 
Calcutta. 1 told bim to discuss the matter 
with the Home Minis":r. Unfortunately 
the Chief Minister has not been well. He 
bad to &0 abroad for other thiols .. and he 

* *N ot recorded. 

(In terrnp tions) 

MR. SPEAKER 
Munsi has the floor. 

Mr. P. R. Das 

( interruptions) 

MR. SPEAKER : You cannot override. 
Only Mr. Das Munsi. 

(Interruptions) 

SHRI RAJIV GANDHI: May I just 
say one more thing, Sir? If the hone 
Members are reatly 80 insistent on the 
Centre doing something, perhaps they could 
call on their Members in the Rajya 5abha 
to include 'West Bengal under Article 249 
cof the Constitut ion.". 

(Interruptions) 

SHRI PRIY A R.ANJAN DAS MUNSI : 
Mr, Speaker, Sir, there is it good develop-
ment .•• 

(Int,rrup tion,) 

Mr. SPEAKER: Mr. Munsi has the 
floor. I have asked him to put a supple-
ment.uy question. 

SHRI RAJIV GANDHI: Sir, on1yone 
point seem. to be clear from the Members 
from West Bengal today> whether they are 
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from those Benches or from tbese Benches; 
and that jtq, they seem to bave some doubt 
about the competence of the West Bensal 
Government to deal with the situation. 

(InterruptioftJ) 

MR. SPEAKER: Mr. MUDSi has the 
Boor of the House. 

(InterruptlonJ) 

SRRI RAJIV GANDHI: I myself have 
full confidence in the West Bengal Govern-
men to deal with the situation. 

(Interruptions) 

MR. SPEAKEK: You may not agree. 
You cannot force them. 

SHRI PKIY A RANJAN DAS MUNSI : 
There is a good development that the Chief 
Minister, after meeting the Home Minister, 
on our request ..• 

(Interruptions) 

whether it is a fact that time is Dot now to 
quarrel between Ub and CPM in this matter. 
Because, we are all one in this matter, to 
defend tho unity of the country and to see 
that Bensal is united. It is not a party 
matter. It is a very important matter. ADd 
we are giving an cooperation. And Mr. 
Speaker, Sir, I would like to know .•• 

(InttrruptitHIs) 

MR SPEAKER: Order, Order. Order 
in tbe House. 

SHRI PRIY A RANJAN DAS MUNSI: 
We are all one in giving our cooperation to 
the Chief Minister to meet the situation. 
There is no denying ~his fact. ,I only request 
through you the hon. Members, instead of 
questioning here and shouting here, let UI 
take th: courage; go to the hill and address 
the people. I had been there OD the 9 th 
and 10th of July. CPI leader Bid'ln Das 
Gupta bas written to me. I would request 
Saifuddin. Young man, better go to the 
hill. You don't go the hill. 

SHRI SAIFUDDIN CHOWDHARY: 
MR. SPEAKER: Mr. Das Munsi bas Sir, I went there even before him. 

the 800r. 

(Interruptions) 

MR. SPEAKER: I will take some 
stern action against you if you persist like 
this. Don't force me to take some action 
against you. 

SHRI PRIYA RANJAN DAS MUNSl: 
Mr. Speaker, Sif, the Chief Minister, after 
meeting the Home Minister, bas called the 
meeting of all the political parties. 

(Interruptloll ,) 

MR. SPEAKER.: Action is action. 
Verba) action. 

SHRI PR.IVA RANJAN DAS MUNSI : 
All pottieal parties have been called by the 
Chief Minister for a meeting on the 18th of 
this month, on our request, though the 
meeting could have been held some 3 
months ago. J made several request.. I 
would like to know from the hone Miuister 

SHRI PRIYA RANJAN DAS MUNSI : 
1 would like to know from the hon. Minister 
whether it is a practice that if a State 
Government consider any individual, any 
group of people, indulging in anti-national 
activities it is their primary duty under tho 
law of the land to book them first and in-
form the Government. If not, under what 
pretext the Government of India will inter. 
vene at this staae? Unless and until the 
Chief Minister of West Bengal convinces 
the Government of India. wha taction 
should be taken? (Interruptions) We stand 
by it. 

SRRI P. CHIDAMBARAM : Sir, I may 
invite the attention of this hon. House .•• 
(Interruptions). Sir, please permit me to 
invite the attention of this hone HOUle to a 
portion of the statement issued immediatelY 
after the Home Minister met the Chief 
Minister of West Benlal. I quote: "It was 
decided that the forces weakening ••• ,. 

(Interruptions) 
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MR. SPEAKER·: 1 do not know why 
you are impatien t alwa)'~. 

SHit! P. CHIDAMBARAM: We will 
fullY coordinate in dealing with tbe situation 
and it was decided tbat the forces weaken .. 
iDa tbe unity and intelrity of the country 
will be dealt with firmly:' We stand by 
this position; our -firmness' is quite clear in 
this statement and we hope that tbe Oovern. 
ment of West Benpl win stand equally 
finn by the statement and take action. 

PROP. MADHU DANDAVATE! &ir, 
aSBuming that on this question there need 
be ~o difference of opinion between the 
Treasury Benches and the Opposition, 1 
would only seek a clarification flom the 
hon.. Minister whether what bas been 
demanded is a Ghorkbaland within West 
Bengal or outside tbe Indian Union, i. e , 
within India or outside Indian Union. To 
my mind both are undesirable. But I would 
like to have that information and in that 
context I would like to know from the bon. 
Prime Minister, when he got up to reply to 
a question, he began by say ina that tbe 
West Bengal Government has not discharged 
its responsibilities. and at a later stage he 
said, 'When I had a meeting with the Chief 
Minister, there were no problems at all' 
and he said, 'We have full cooperation'. 
Will you try to eliminate this contraction in 
your statement which probably you made 
inadvertantly in tbis House so that the 
record can be corrected ? 

(Interruptions) 

saRI P. CHIDAMBARAM: Sir, to 
the first parts of the question. the demand 
of the GNLF as articulated in public and 
as published is newspapers is for a separate 
State of Gorkhal and within the territory of 
India. 

SHRt BASUDBB ACHARIA: Why 
ba ve tbey approached U. ~. O. ? 

SHRI P. CHlDAMBAltAM: I said, 
tbat is tbe demand as articulated in public 
and a~ published in newspapers. 

Sir, to the second part of tb, que.tion, 
I did Dot find any contradiction in the 
Primo Minist"' •• tatcment. 

PROF. MADHU DANDAVATB: He 
know. tbe contradiction. 

(lnt"ruptlons) 

SHRI RAJIV GANDHI: There ia no 
contradiction in what I said. 

(lnl~'rupflons) 

MR. SPEAKER: Th~ Prime Minister 
is on his legs. 

SHRI RAllV GANDHI: Sir, there is 
no contradiction in what I said. What I 
said was that it is the primary responsibility 
of the Government of West Bengal and we 
are willing to assist them in everything and 
in every way. In my meeting with the Chief 
Minister in Calcutta I said tbis, Sub-
sequently he had a meeting with the Home 
Minister. We will cooperate in every way 
we can. But let me reiterate, Sir; that it 
is the problem of the Government of West 
Bengal. We can only step in either under 
Article 249 of the constitution or unde the 
Presidentts Rule. 

(Interruptions) 

SHRI INDARJIT GUPTA: Sir, 
the Home Minister when replying to tbe 
original question-and then it has been 
repeated several times-said that the 
Central Government is prepared to act in 
full cooperation and coordin'ltion with the 
State Government. May I just remind them 
that one issue which bas contibuted to tbe 
grC'lwth of this movement and which is beiDi 
utilised even now by the leaders of that 
movement is the issue of includon of the 
Nepali language in the Eighth Schedule of 
the Constitution. Now the Government is 
aware of the fact that tbe West Denial 
Government-not only the West Bengal 
Government but the entire West Benlal 
Assembly has unanimously three time. 
r~commended to the Centre that Nepali 
language should be included in the 8th 
Scbedule but for reasons best known to 
them it has not been accepted. I can tell 
you tbat this is one of tbe factors which is 
being utilised to whip up sentiments and 
agitations there amona the Nepali-Speak ins 
Oorkbas. I would like to know from him. 
1f ,be), are so keen no co-operation and co.. 
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ordination with tbe State Ooveroment-
not only the Government but the entire 
Assembly including all Parties there in the 
Assemb1y, then why don-t they consider this 
demand sympathetically and do something 
about it 80 that they may be reasured ? •• 

(Interruptions) 

AN HON, MEMBER: They why not 
Bbojpuri '1 

SHaI INDRAJIT GUPTA: You ask 
for Bhojpuri. Why should I ask for 
Bhojpuri? 

PROF. MADHU 'OANDAVATE : This 
was raised by Mrs. Bhandari in the House. 

SHRt P. CHIDA.MBARAM: The in-
clusion of the Nepali language in the 8th 
Schedule is a matter which has been consi. 
dered several times in the past. 

SHRI O. M, BANATWALLA: Even 
tbe former Prime Minister, Mr. Morarji 
Desai rejected that demand. 

SHill P. CHIDAMBARAM The 
consistent position of the Government has 
been that no great objective will be served 
by adding more languages to the 8th 
Schedule. On the contrary, it will have 
other reprecussions and reactions through-
out the country. But, Jet me assure the 
hon. Members Kindly look into the pro .. 
visions of the Constitution. The inclusion 
of a language in the 8th Schedule or other-
wise really does not come in the wuy of 
promotion of that language ... 

SHRI SAIFUDDIN CHOWDHAR Y 
Then remove all the languages from the 
Schedule. 

MR. SPEAKER: Why can't listen 'I 
Mr. Saifuddin. this is very impolite on your 
psrt. When he speaks you must first listen 
to him. And when you speak be should 
listen to YOll. Please don't interject him in 
between. 

SHR.I P. CHIDAMBARAM: The 
inclusion of a language in the 8th Schedule 
is relevant only to Art 344 (1) and Art 351. 

In fact it has no relevance at aU 
to the promotion of a lanluap 
use of the Janguaae and to extend patro-
nage to the tanauaae a,nd to otherwise 
develop the languaae. On the contrary, 
there ate other provisions of the ConatitutioD 
whjch apply to Janguales whether tbey a.re 
included in tbe 8th Schedule or not in-
cluded. Nepali is one sucb tanlOale to 
which all other pto,visions of the Consti" 
tution apply and the Government of Welt 
Bengal, tbe Governmen o.r Sikkim and the 
Central Government have extended consider-
able aid and assistance for the developme.nt 
of Nepali language and for the promotion 
and use of Nepali language. Let us not 
mix up inclusion of a language in tbe 8th 
Schedule with promotion and developOlent 
of that language. Tbey are two different 
things. 

SHRI CHINTAMANI PANIGRAHI : 
After hearing all these things I will make 
an appeal to you. Will you send a partia .. 
menttlry team to the Dlrjeeling area to 
really talk to the people over there and find 
out whether they are really oppressed by 
the West Bengal Government or not, 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHAR.Y: 
This will only add fuel to the fire. 

(Interruptions) 

MR. SPEAKER: Papers '0 be laid. 

WRITTEN ANSWERS TO QUESTIONS 

[E"gU~hl 

Organisations Receiving Foreign FUHI 
in Ori ••• 

*388. SHRIMATI JAVANTI PAT-
NAIK ~ Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the particulars of voluntary of.ani-
sations receivinl funds from abroad in 
Orissa. 

(b) the purpose for which such oraani-
sations are receivins funos frO{D abroad, 
.Q4 




